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GENTR AL ADMINISTRATIVE TR IBUNAL
- PRINGIP AL BENGH
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New Delhi this the 4th day of July, 1Q94

SRAM

THE HON'BLE MR. J. P. SHMRMA, MEMBER (J) - ~
THE HON'BLE MR. S. R. ADIGE, MEMBER (4)

R/O AB-852, Sarojini Nagar ,
New Delhi, workmg as
Store Supdt., under Delhi
Administration, Industrial
Training Institute,

- Shahdara, Delhi-95,

s Applicant

—

None appeared for the gpplicant - i
~ Versus - ‘ 5

1, Unxon of Indlia through !
Chief Secretary, %
Delhi administration, ' 3
Delhi. ‘ ' j

2. Principal, | . | !
Delhi Admmlstratlon,

. Industrial Training Instrtute,
-Shahdara, Delh 1—32

3. ShriG. K. Sharma, : ' ’

.. ..Principal, Delhi admn., : L

Indl. Trg. Instt., , _ ‘ '
Shahdara, Belhi. oo Respondents

None for the Resp ondents

O R D E R (CRAL)

shri J. P. sharma, M-(J) :

The applicant while working as Store Super int-;-

endent was suspended vide order dated 10.4.,1989 under

- sub=rule {1)' of Rule 10 of the G.C.S. (C.c.A.) Rules, .

1965 as a criminal of ferice was under investigation

against him. The pgdministration also issued a memo

- dated 12.1.1990 for holding an inquiry under Rule 14 =

of the C.C.3. (C.C.A.) Rules enclosing along with the

memo statement of articles of charges (annexure-I),




N

statement of imputation of misconduct or misbehaviour
in support of art icies of charge 1(Annexure-'II) ., and
the relevant evidencethat was to be édduced is also
men.tioned in Annexures~-III & IV of the above memo.

Cn 19‘.3.1990; the applicant filed this application for
grant of the relief that the impugned orders dated |
10.4.1989 and the memo dated 12.1.1990‘llae QUashed.

A notice was issued to the respondents who conteStedi
the application a_nd stated 1_:hat' the applica'n;c has not

exhausted the departmental remedies and further there

is no ground f or interference with the impugned orders

assailed by the applicant in the present case. -

2. The matter was listed forj-\hear ing today and none
- o . appeared for either party. we also find from the
‘ | record as well as from the ordersheest availabl.e. on
- the file of différe nt d-ates that no interim d.ire'ct‘i’on
® - : w-és issued in favour of the applicant to stay‘the
‘depértﬁeh’cal inquiry ini‘tliated by the memo dated
12;1'.1990, We ar-e, therefore, unaware of the latest
position of the case.-" The applicant has also not '
filed any rejoinder to the rep ly filéd by -the
r-elspond.e nts 1in spite of the repeated opportunit ies

af forded time and again.

3. «Weihav'e gone through the record and fihd that
there is no case to mterfere w1th the impugned
orders. 'The appllcant was fac mo cr 1mmal mvestl—
gation and the cornpetent author ity exercised its.

powers under Rule 10 (I) of the C.C.A Rules putt ing

$
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‘the applicant under suspension. There is no

“irregularity or illegality 1in issuing the said order

by the competdnt authority. The respondents were
also within their rights to,initiate departmental
inquiry ag/ainst the. applicant and there is no occas ion
to interfere'with the same during the pendency of the

inquiry proceedings.

4. The present application, therefore, is totally’
devoid of merit and is dismissed, however, with

liberty to the epplicant to assaill anﬁz order passed
finally in the aforesaid departmental inquiry, if he
is still aggrieved and so advised, in the competent

forum, in accordance with law. No costs.

/x/y/: « : ' dwxf\/\.\g\ﬁe
ide ) ‘ (J. P. Sharma )
Member (J)




